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In this application, the applicants have prayed for 

the follcwirig reliefs- 

"(i)eclaration that the applicants are entitled to be 
r4gu1ri5ed w.e.f. 1/4/73 as some empleyes of the erstwhiA 
construction unit juniors to the applicantt have been 
r.egularised with afrect from 1/4/73 in view of the •rder 
dated 29.6.95; 

(ii) An order de issue directing the respondents to 
rugularise the applicants ujth. sffact from 1A4A13  enabling 
them to acquire qualifying service for pensionary benefits; 

(iii)Leave may be granted to adil the anether applicant 
in the •riginal applicition under 4(5)(a) of the ChT 
Pricedure Rule.i 

Case of the applicants is that they were initially appointed in 

the Cenetructien Unit on diverse dates between 1967 and 1966 

and after cempletien of 12 y5r3 centinutus services in the 

Cenetructien, they were absorbed in the L4en Line under T.C.I. 

S.E1 Railway, Kharagpur and Carriage Fireman, S.E. Railway, 
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Kh.a.ragpur respectively, The applicants have stated that vjde 

order dated 24.12.1973 the Railway @Gard informed the General 

an age r of all In i an R ai 1w ays that they have dec i did that 40% 

or the temporary Nen—Gazottid posts in each grade in the Construction 

Department should be sanctioned permanently as Construction Reserve 

from 1/4/73. The 'Construction Reserve' was to cover projects 

including those an open lines in respect of work consisting more 

than Rs.4 lakhs. It was also directed that the strength of the 

Construction Reserve should be worked out in the average of the 

number of temporary posts that were current an 31.3.71, 31,3.72 

and 31.3.73. On 26.6.1986, the sanction of the General Planager, 

S.E. Railway, Garden Reach was cemmunicated to the creation or 

Construction Reserve Posts in various Class—Il and Artisan categories 

as a permanent measure. It was also dociiei that the staff who 

w&van roll as an 1.4,73 and completed three years' of continuous 

servic, are entitled to be regularised u,e,f. 1.4.73 which would 

be clear from Annexur. '' to the O.A. 	The applicants have 

further submitted that inspite of the General Planagers .rHr 

for cre.ation of P.C.R. posts w.s.f. 1.4.1973, the approval of 

the Chief 1e1.cemrnunicaticn nineer(C.onetruction), S.C. Railway, 

Garden Reach was communicated on 11.5.1992 for conducting a 

screening test for regularisation of the erstwhile construction 

casual labeurs w.e.f., 1.4.1973, According to the applicants, 

they have completed 3 years' continuous services as on 1.4.1973 

and were an roll as an 1.4. 1973, but they were net censiUred 

for their regularisatien w.s.f. 1.4.1973 whereas some ether 

.mplsyees, junior to them, were regularised w.e.f. the said date. 
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5cm. of the casual labeurs if the C.netructisn Unit who were an 

rell on 1.4.1973 and have csmpl.ted 3 years' cSntinusus services on 
that date. 

Land pSsa4 in the sp:en line, msvel 	app'licatisnjn the Central 
Calcutt-aj.nch 	and C.h.916/14 

ldministrativs Tribunai,earing Ne. 0.i.917/1994praying for lir.cti.n 

upen the respeneents to r.gularise them w.e.f. 1.4.1973. After 

hearing beth sides, the Hsn'bl. C.A.T. directed the resp.nent 

autherities to censiler. the case. of. the..applicits therein fir 
and to grant the prayer 

re!ularjsatien in services w.s.f. 1.4,19734jp such benefits were 

'iven to ether similarly 3iitu2tOd empleyses. In pursuance of the 

said Or4derS if C.A.T., Calcutta wench, orders of regularisation wer. 

issued by the re5penente in faveur if the applicants of the and (~A.916/1994 

Ns.917/1994Cepy of which are annexed as Rnnsxure 'C' and C/I to 

this Us A.). 	Th, present applicants being similarly placed and 

circumstanced have made reprssentatj.rf.r theIr regujarisatien 

in services, but the same were net dispesed of. The applicants 
also 

in this UsA. haveLref.rree to a subsequent decisien of this .nch 

in C).A.fgs.882/1995 dated 27.2. 199? in this r.grd, eperative part 

of which runs as fellsus;- 

Fer reasens statedabsv.1,.gjsp.5. of the applicati.n 
with a directi.n up.n the respenents to cantitt, a Screening Cemmittee with a view to determine whether 
the present petitieners are similarly circumstanced as 
the applicants if 4A.Ne.916/1994'and if they are as 
feund, the benefit of that judgment shall also be extended to the present petitieners and the entire exercise shall be cempleteg within 12 weeks from the late Of csmmunictien 
of this •rler. In case the petitieners are held to be net similarly circumstanced, a speaking crier shall be passed and cemmunicated to the.i,C 

2. 	We have heard the 11. ceunsel for the applicantsg the 

CIuflse1 tsr the respensents. We have gene threugh all the 

lecumónts avallable an rsc.rd. 
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3, 	Li. ceunsel for the applicant submità that a suitable 

directi.n may be given to the raspenients to csnsiI.r the case 

at the applicants in view at the af.r.saii judgment dated 27.2,1997 

passed in LJA.I..882/195 in case at some •ther similarly placed 

emplsyeee, within a stipulated perisi and if they are feuni suitable, 

they shaull be granted reularisatisn in services w,..f. 1.4.1973. 

Li. ceuneel for the respenrientshas no ebjectian to the 

abave prayer of the Li, csunsel far the applicant. 

in view or the abeva, we lispase or this applicatien 

with a iirectian to the reSpnI•snts to csnsiisr the case if 

the applicants for the purpese at regulerisatien in services 

in the light if the crier latel 27.2.1997 passed by the Calcutta 

wench of this Tribunal in 1.I4.N6.882/15 within a psri.a of 3 
Ommunic ate 

msnths from the date of csmmunicatien of this crier anda reassned 

and speaking crier in this regard to the applicants within 2 weeks 

thereafter. In case the applicants are granted the benefit of 

r.gularisati.n w.e.t. 1.4,173, all the Cansequential benefits 

shall be pail to them w.sf. th.J.iate within a peri,ed or 

2 msnths from the late of taking decisien in this regard. There 

shall be no crier as to casts, 

PiE 	J PiEPER(A) 
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